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'THE HARYANA INDUSTRIAL ESTATES PEVELOPMENT 
AND REGULATION) ACT, 1974 

(Received the asset11 of the Presidetzt of India o~l tAe 
22nd September, 1974, andfirsr published forgeneral 

ir$onnation in rke Hatyana Govemlnenr Gazette 
(EN raordinary), Legislative S~ippZerttetlr Pad I 

of30th Sep f enrber, 1974.) 

to enact the law in relation to the development and regulation of 
industrial estates in Haryana. 

1 

Year 

1974 

Be it enacted by the Legslature of the State of 'Haryana in the 
Twenty-fifth Year of the Republic of India as follows :- 

1. ( I )  This Act may be called the Haryana Industrial Estates Shon tiueand 
(Development and Regulation) Act, 1974. extent. 

2 

No. 

32 

(2) It.extends to the whole of the State of Haryana. 

2. In this Act, unless the context otherwise requires,- De fmitiom. 

3 

Shon ritle 

The Haryana Indusuial 
Estates (Development 
and Regulation) Act, 1974 

- . ,  

(a) "amenity " includes roads, wa ter-supply , stree [lighting, 
drainage, sewerage, public building and any other public 
utility service provided in an industria1,estate ; 

4 

Whether repealed or ~Lherwjse 
affected by legislation 

1. For Statemeal of Objects and Reasons, see Haryana Governmenr Gazerre 
(Exmordinary], dated h e  2nd July, 1974, page 95 1. 
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I 

(b) "Chief Administrator" means an officer appointed as 
such by thestate Government by notification to perform 
the functions of the Chief Administrator under this Act 
in relation to one or more than one industrial estate ; ! 1 

(c) "Estate Officer" means a person appointed by the State 
Government by notification to perform the functions of 
an Estate Officer under t h i ~  Act in one or &re than 

! 
> .  

one industrial estate ; 

(d) "factory' building" means any construction or part of a 
construction which is or has been transferred by the State 
,Government and, which is intended to be used for 
industria1 purposes only, whether in actud use or not, 
and the area of land appurtcnunt to wch building and 
a l s ~ ~ i n c l u d e s  any building erected on any land 
transferred by the State Government under section 3 ; 

(e) "inddstrial estate" means any &ea comprising of land 
or f&tbry building deklaied to be an iadustrial estate 
under sub-section (1) of section 3;  

I Cfl "industrial plot" means any land which is or has been 
transferred by rhe s taie ~ovemmen t ; 

, - .  
(g) "&pier" means a person, including a firm or orher 

bbdy'df individuals; whether incorporated or not, who 
. occupies an industrial, plot or a factory building 
transfemd in any manner whatsoever and includes his 
successors and assignees ; 

' 1 .. 
(h) "presc$@" means prescribed by rules made under this 

I .. ., / . .  . , .  . Act ; 

(i) "transfer" iridudes a sale or lease of an industrial plot 
or factory building ; 

(j) "~msferec" means a person, including a firm or other 
body of individuals, whtther incorporated or not, to 

, . . -  , 

.'b.whom'an industrial pldrar a factory buiIding is or has 
' ' Iwh bansferred in any manner whatsoever and includes 

his successprs and assignees: . , 
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3. (1 )  The State Government may, by notification, declare any PowerofState 
area owned by rhe State Government, or transferred by i t  before the date Govcm'en'to 

declare areas of coming into force of his Act, to be an indusnjal estate for the purposes as idusha] 
I 

J' of this Act. 
estates and in 
respect of 

( 2 ) .  Subject to the provisions of sub-section (41, the State -fer of 

Government may transfer, whether by auction. allotment or otherwise, indusb5al plms 
any industrial plot or factory building owned by the State Government in or f a c t o ~  

an industrial estate on such terms and conditions as may be prescri bed. in 
such estate. 

(3) 'The consideration money for any transfer under sub-section 
(2) shall be paid to the State Government in such manner, in such 
i nstalrnents and at such rate of inrerekt as may be prescribed. . . 

4 Notwithstanding anything contained in any other law for 
h e  time being in force, an industrial plot or a factory builhng shall continue - 

to be owned by the State Government until the cntire consideration money 
togelher with interest and other amount, if any;due to the State Government 

' ' . .  ,on account of the sale of such industrial plot or factory building under 
i' - 

. , . J'sub-s~ction (ZJ, is paid. 

(5) Until the conditio'ns prescribed are fujfilled, the msferee 
shall no[ kansier his rights in,*industrial plot or factory buildng, except 

I 

with the previous pemiission of the State Govcmment, which may be 
granted on such terms and conditions as i t  may deem fit. 

4. ( I )  For the purpose-of propcr planning or development of an Power IO issue 
industrial estate, the state ~bvernment may issue such directions, as may dlectiom in 
be considered necessary, either generally for the whole of the industrial rc5pec' of 

erection of 
: es late or for any particular locality thereof, regarding any one or more of buildings, 

the following matters, nemely :- 

.(a) architectural fhtures of the elevation or frontage of any 
Factory bujlhng ; ' 

. -' 

A ' (bl'erection ofdetachedorsemi-detachedfactorybuilding 
or both, and the area 6f the land appurtenant to such 
factory buildings ; 

, - ,  
' (c) prohibition-regarding e'kction of buildings other than 

. . " .  :,I 
those deemed necessaq for the persons working in the 
factory buildings ; 
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(d) maintenance of height and position of walls, fences, I 
hedges or any other structural or architectural 
construction ; ! 

(e) restrictions regarding the use o f  industrid plots for 
purposes other than erection of factory buildings. 

(2) Every transfcrcc shall comply with the directions issued 
under sub-section ( I )  and shall erect any factory building or take such 
other steps as may be necessary to comply with such directions. 

Bar lo crection 5. ( I )  No person shall erect or occupy any factory building in an 
of faclory industrid estate in contravention of any factory building rules made under 
buidlings in su b-section (2). 
conmvcntion 
of factory (2) The State Government may, by notification, make rules lo  
building nllcs- regulate the erection of factory buildings and such rules may provide for 

all or any of the following matters, namely :- 1 i 
(u) the materials to be used for external and partition wal Is, I 

roofs, floor, staircases, lifts, fire places, chimneys and . , 

other parts of a factory building and their or 
location or the menthod of construction ; 

, ,- 

(b) the height and slope of the rv f s  and floors of any,fatory 
building ; 

(r)  the ventilation in, or the space to be left about, any 
factory building or part thereof to secure free circulation 
of air or for the prevention of fire ; 

, . 

(d) the number and height of the storeys of any factory 
building ; - . , ,I;: 

(e) the minimum dimensions of. rooms, sheds or 
chimneys ; . . 

fl the means to be provided for the ingress or egress to 
and from any factory building ; 

(g) the ventilation of rooms and she&, the position and 
dimensions of rooms and sheds or projections beyond 
the outer faces of extend walls of a factory building 
and of doors or windows ; 
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(11) any other rnarter in furtherance of the proper regulation 
of erection, completion and occupation of factory 
buildings ; 

(i) the cenificates necessary and incidental to rhe submission 
of factory building plans, amended plans and completion 
repom ; 

Ij) fees to be charged for submission of applications 
regarding erection, re-erecrion or occupation of facrory 
buildings. 

6. If it appears to the Statc Government that the conditions or use Power 10 

of my industad plot or factory building i s  prejudicially -affecting the p m ~ r  r c q ~ e  proper 
maintenance of 

planning of or the amenities in any patt of an industrial estate or lhe interests bdurbial plat 
of the general indusrrial con'cems there, it may serve on the transferee or or fictov 
occupier of that industrial plot or factory building a notice requiring him building. 

, J. 

to take such step and within such period as may be specified in the notice 
and thereafter to maintain it in such a manner as may be specified therein. 

. 7. For the purpose of providing, maintaining or continuing any Levy or fee or 

amenity in an industrial estate, the State Government may levy such fees wfor 
amenities. 

or taxes as i t  may consider necessary (which shall be in addition to any 
fee or tax for the time being leviable under any oiher law) in respect of 
any industrial plot or facrory building on the transferee or occupier thereof. 

8. ( I )  Where in the opinion of the State Government it is necessary Exlension of 

that the amenilies provided in an industrial estate should be extended to in 
neighbowhood 

any jndustnal plot or factory building situated within such distance from - ,c?f induskal 

the industrial estate as it may deem expedient, such amenities shall be estate. 

extended to such industrial plot or facrory budding and the owner of such 
industrial plot or facrory building shall be liable to pay, in the manner 
prescribed, such development charges therefor as may, be fixed by the 
State Government having regard to the expenses to be incurred for 
providing such amenities and the benefits to be extended to the indust rial 
plot or factory building : 
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Provided that the aforesaid charges shall be payabIe by the tenant 
of such industrial plot or factory building- 

(ij in case of lease granted after coming into force of this I I' 

Act, the period of lease i s  twenty years or more; and 
I 

(ii) in caseaf leasealready granted the ~nex~iredperiodof I 
such lease is twenty years or more calcuIated from the 
date of coming into force of this Act. 

(2) For the purpose of maintaining or continuing any such 
amenity, the State Government may charge such fees or taxes as are Ievid 
under section 7 from the petson in possession of such industrial plots or 
factory buildings. 

Explanation.- The definitions of the words "industrial plot" and 
"factory building" as gven in this Act shall not apply for the purpose of 
this section., 

Imposition of 
penalty and 9. (1) Where any person makes any default in the payment of- 

mode of 
recovcry of 
m e  ars . 

(ij any rent due in respect of any lease of any industrial 
plot or factory building under section 3 ; 

(ii) any fee or tax under section 7 ; 

(iii) any charges, fee or tax under section 8, the Estate Officer 
may direct h a t  in addittion to the amount of arrears, a 
sum not exceeding that amount shall be recovered from 
the person by way of penalty.: , , 

Provided that no such direction shall be made unless Lhe person 
affected thereby has been given a reasonable opportunity of being h w d  
in the matter. 

(2) Where any person makes default in the payment of any 
amount, being the amears or penalty or both dirccted to be paid under sub- 
section ( I ) ,  such amount may be recovered from him in the same manner 
as an m a r  of land revenue. 

Resumption 10. ( 1 )  Where any transferee makes default in the payrnen t of any 
and forfeiture 
Ibr breach of consideration money or any jnstalment on account of the sale of any 
canhtions of induslrial plot or factory building under s h o n  3, the Estate OEficer may, 
aansfer. by notice in writing, call upon the transferee to show cause, within a period 

of thirty days why a penalty (which shall nor exceed ten per cent of the 
amount due irom h e  [ransfereel be not imposed upon him. 
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(2) After considering thc cause, if any, shown by the tranferee 
and after giving him a reasonable opportunity of being heard in the matter, 
the Estate Officer may, for reasons to be recorded in writing, make an 
order imposing the penalty and direct that the amount of money due aIong 
with the penalty shaIl be paid by the transferee within such period as may 
be specified in the order. 

(3) If the transferee fails to pay the amount due rogether with 
the penally in accordance with the order made under sub-section (2), or 
commits a breach of any other conditions of such sale, the Estate OFficer 
may, by notice in writing, call upon the transferee to show cause, within a 
period of thirty days, why an order of resumption of the industrial plot or 
factory building of the wholc or my part of the money, if any, paid in 
respecr thereof (which in  no case shall exceed ten percent of the total 
amount of the consideration money, in tcrest and other dues payable in 
respeci of the sale of the industrial plot of factory building) should not be 
made. ' 

(4) After considering the cause, i f  any, shown by the transferee 
i? pursuance of a notice under sub-section (3) and after giving him a 
reasonable opportunity of being heard in the rnattcr, the Estate Officer, 
may, for reasons to be recorded in writing, make an order resuming the 
industrial plot or factory buildmg so sold and directing the forfeiture as 
provided i n  sub-section (3) of thc whole or any part of the money paid i n  
respect of such sale. 

XI. ( I )  Any person aggrieved by an order of the- Estate Officer Appeal and 
made under secrion 9 or section.10 may, within a period of thirty days of revision- 
the date of communication ro him of such order, prefer an appeal to the , , 

Chief Administrator in such form and manner as may be prescribed : 

Provided that h e  Chief Administrator may entertain the appeal 
atter the expiry of'the said period of thiny days, if he is satisfied that the 
appellant was prevented by sufficient cause from filing the appeal in time. 

(2) The Chief Administrator may, ,after hearing the appeal, 
confirm, vary or reverse the order appealed from and may pass such other 
order as he deems fit. 

(3) The Chief Adminis~ator may, either of his own motion or 
on an application received in this behalf, at any time call for the record of 
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any proceeding pending or in which the Estate Officer has passed an 
order for the purpose of satisfying himself as to the legality or propriety of 
such order and may pass such order i n  relation thereto as he 
thinks fit : 

Provided that the Chief Administrator shall not pass an order 
under this section prejudicial to any person without giving him a reaso~bIe 
opportunity of being heard. 

(4) Where a person is aggrieved by any order of the Chief 
Administrator deciding acase under sub-section (2) or sub-section (31, he 
may, within a period of ttuay days of the date of communication to him of 
such decision, make an application in writing to themstate Government for 
revision against the said decision; and the State Government may confirm, 
vary or reverse the decision of the Chief Administrator and may pass such 
other order as it deems fit : 

I 

Provided that the State Government may enterlam the application 
for revision after the expiry of the saidperiod of thirty days, if i t  i s  satisfied 
that the applicant was prevented by sufficient cause from making the said 
application in time. 

Penalty for 12. Any person who contravenes the provisions of sub-section (2)  
contravention of section 4 or section 6 ,  shall, on conviction, be punishable with fine 
Ofdirections' , which may extend to one thousand rupees and to a further fine which 
ClC. 

may extend to fifty rupees for each day during which the offence is proved 
to have continued after the first conviction. 

Penalty for -13. Except as otherwise providedfor in this Act, any contravention 
of of m y  of the rules made thereunder shall be punishable with fine which 

may extend to one thousand rupees, and in the case of a continuing 
contravention, with an additional fine which may extend to fifty rupees 
for each day during w h c h  such contravention continues after the first 
conviction ; imd the court while passing ky sentence on conviction of 
any person for the contravention of any rule, may direct that any property 
or part thereof, in respect of which the ruIe has been contravened, shall be 
forfeited to the S tate'Govemment. 

lZlusrrmMon-- Where an unau thorised structure has been constructed 
or any obnoxious material or substance is collected or heaped on an 
industrial plot or factory building in an unauthorikd rnanrier, such structure, 
material or substance shall be liable to forfeiture and not thk industrial plot 
or factory building on which the same may be lucated : 
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Provided that if the erection or re-erection of afaclory building 
is begun or a factory building is erected or re-erected in contravention of 
any of the factory building rules, the State Government shalI be competent 
to require the factory building to be altered or demolished by a written 
notice delivered to the owner thereof within a period of six months of the 
erection or re-erection of its having begun or having been completed, as 
the case may be. Such notice shall also specify the period during which 
such alteration or demolition has to be completed and if the notice is not 
complied with, the State Government shall be competent to demolish the 
said buiIding at the expense of the owner : 

Provided further that the State Government may, instead of 
requiring the alteration or demolition of any such factory building, accept 
by way of composition, such sun1 as i t  may deem reasonable. 

14. The State Government may authorised my person after giving Power ofeniry 
twenty-four hours' nolice to the occupier or if there be no occupier to the on indusmal 

I owner of any indusbial plot or factory buiIding, at any time between sunrise PIok Or raclov 
A 

and sunset- buildings. 

(o) to enter upon and to survey, and to take levels or 
measurements- of any industrial plot or factory 
building ; 

(h) to enter into any factory building or on any industrial 
plot for t hc  purpose of examining works under 
construction or of ascertaining the course of sewers or 
drains ; or 

(c) to enter into any factory building or on any land for the 
purpose of ascertaining whethcr any fqctory building is 
being or has ken erccted or re-erected without sanction 
or in contravention of any sanction-given under this Act 
or the rules made thereunder and,to rake such 
measurements and do any other such ads as may be 
deemed necessary for such purposcs. 

15. No court shall take cognizance of any offecce punishable under Procedure for 
this Act or any rule made thereunder except on the complaint of, or upon prosecu[ion- 
information given by, any person authorised by the state Government in 
this behalf. 
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16. No court shall have jurisdiction to entertain any suit in respect 
of any proceedings for the recovery of any ma?s or penalty under section / - 

9 or section 10 or in respect of the resumption of any industrial plat or 
factory building under section 10, or forfeiture of any money under section 
10, or in respecr of any proceeding arising out of breach or non-observance i 
of the terms and conditions of the deed of transfer, or in respect of any 
ordcr made by the State Government or any other authority in the exercise 
of any power conferred by or under this Act. 

17. (1) No suit, prosecution or other legal proceeding shaII lie 
against the Chief Administrator, E ~ I  ate Officer, or my other person acting 
under their direction in respecr of any thing which is in good faith done or 
intended to be done in pursuance of this Act or of any rules, directions or 
ordcrs made thereunder. 

(2)  No suit or olher legal proceeding shall lie against the State 
Govenment, Chief Administrator, &rate Officer or any other person in 
respect of any damage caused or likely to be caused by any thing which is 
in good faith done or intended to be done in pursuance of this Act or any 
rules, directions or orders made thereunder. 

18. (1) The State Govemment may, by notification, direct that any 
power exercisable by it under thrs Act except the power ko make rules 
under sections 5and  2 1 shall, in relation to such rnattcrs and subject ro 
such conditions, if any, as may be specified in the notification, be 
exercisable also by such officer or aurhority subordinate to the State 
Govemment 3s may be specified in the notification. 

(2) Save as otherwise provided in  this Act, the Chief 
Administrator may, with the approval of the State Govemment, by an 
order in writing, delegate any of his powers and functions under t h i s  ACL 
or thc rules made thereunder to such orher officer subordinate to him as 
may be specified in such order. 

9 ( 1  If any industrial estate or part chercof lies within the limits 
of a municipality, notified area, Gram Panchayat area or Iocal area under 
the Punjab Town Improvement Act, 1 922, the State Government may, 
by notification, direct that any or all the powers under the Haryana 
Municipal Act, 1973, the Punjab G r m  Panchayat Act, 1952, or the Punjab 
Town Improvement Act, 1 933, ;IS are relevant to the purposes of this Act, 
shall, subject to such conditions and resmictions as may be specified in the 
notificalion, not be exercised in such industrial estate or part thereof. 
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(2) The provisions of the Haryafia Municipd Act, 1973, the 
Punjab Gram Panchayar Act, 1952, and the Punjab Town Improvement 
Act, 1922, in so far as they are inconsisteni will\ the provisions of this Act 
shall not apply to an industrial estate or a parL thereof. 

- 20. (1 )  Nothing in this ~ d t  shall affecithe operation of the Punjab TiKecr of olher 
Scheduled Roads and  ont trolled Areas ~estriction of Unregulated lam-  

Development Act. 1963. 

(2) Save as aforesaid, the provisions of this Act and the rules 
made thereunder shal have effect n o ~ w j  thstanidng any thing i nconsis tcnt- 

thercwith contained in any other law. 

(3) . Notwithstanding anything contained in any such other 
law- 

(a) when permission required under this Act for doing any 
act or taking any action in respect of any area h a s  been 
obtained, such act or action shall not be deemed to be 
unlnwfully done or taken by reason only of the facr t h a ~  
permission, approval or sanction required under such 

other law for doing such act or taking such action has 
not bcen obtaincd ; 

(b)  when pemissionrequjreduiiderthis Act fordoing such 
act or taking such action has not- been obtained, such 
act or action shall not be deemed to be lawfully done or 
taken by reason only of the fact' that permission, approval 
or sanction rcquired under such other law for thc doing 
of such act or the taking of such action has been obtained. 

21. (1)  The State Government may, by notification, make rules power lo dc 
. , .  , . - -  

, < for carrying out the purposes of this Act. rules. 

(2) In and with& t prejudice to the generality of thd 
foregoing power, such riles may provide for all or any of the following 

- ,  
matters, namely :- . , 

(a) the terms and copditio?~ on which any industrial plot 
or factory building, may be transfened by rhe State 
Government under this Act ; 

(b)  the manner in which considerarion money for any 
transfcr may be paid : 
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(c) the rate of interest payable, and the procedure for 
payment of instalments, interest, fees, rents or other dues I 
payable under this Act ; 1 

{dj the terms and conditions under which the transfer of I 
any right, ritleor interest in any industrid plot or Factory 

- . 
building may be ired ; 

(e) erection of any factory building or the use of any 
industriill plot ;, , , 

,::i -(j] levy .offees or taxes under secrion7 or section 8 and 
payment of development charges undcr section 8 ; 

:,. (g) the terms and conditions ior the breach of which any 
industrial plot or factory building may be resumed ; I 

I 

( I r )  the conditions with regard td the factory build:nngs to be 
I 

erected on industrial plots transferred under this 
. .. Acl ; 

, , 
. . ,  

, . .. , , (i) the form of nolice and thc,manner in which notices may 
, , , ,  bcsemed; . 

Ij) [he form and manner in which appeals and applications 
iindcr this Acl may bc filed and the fees leviable on 

. . , such appeals and applications ; 
- ,  - 8 '  

. , .  . - 
!. . fk)' the ' rn ibrs  ibfened to in sub-sic~ion (2) of section 5 ; . . 

(1) any o!her . , matter which has LO be or may be prescri bed. 

, , .!',, (3) Every rule made under this section shall be laid as soon as 
m ay  . , . .  bc . after ,.: i t  is made before theHouse of the State h g - ~ s l a r ~ l ~  whileit 
is in session for a total period of {en days which may be comprised in one I 

! 
session or in two or more successive sessions, and if before the expiry of 

the session in 'which i t  is laid or the session immediately following, the 
Housc agrees in  rnalu;lg any modification in the rule or the House agrccs 
that the NIC should no1 be mndc, the rule shall thcrcaEter have effccl only 

1 
I 

in such modified fornor be of i d  effect: iS f he case may be; so however. ! 

that any such modification or annulmeit shall be without prejudice to the 
validily o l  anyrhing previously done under that rule. 
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